CENTRAL ADMIN.IS’I‘RM IVE TRIBUNAL
CALCUTTA BENCH

No. OA 851/1296/2017 Date of order : 8.9.2017

V.C. Gupta Judlclal Member
Hon’ble Ms. Jaya Das Gupta Administrative Member

Pre’sent:' Hon’ble Mr. Justlce-:..,

SU;M-A._ SRIDHARAN
Vs
M/O WOMEJﬁi‘&, C’HlLD DEVELOPMENT

For the appli’eant : Mr P.C. Das counsel

Ms T. MaIty, counsel
- For the respondents : Mr S. Paul counsel

ORDER

Mr. Justlce V.C. Gupta J M ';_l; -

The applieant has filed thlS Origmal Apphcatlon under Section 19 of the

~ Administrative Tribunals Act l~985 bemg aggneved by the order of transfer .

from Port Bla1r to Bengaluru In thm petrtlon she has asked for quashlng of the

samé on» her personal problems ,mdlcated in the representatlon given after she
was reheved as per order dated 9. 8 2017 on 11.8.2017.

2. | Heard Mr P.C.Das, Id. (,ounsel along w1th Ms.T. Malty, 1d. Counsel
appearmg for the applicant and Mr S Paul, 1d. Counsel appearing for the

respondents. 4
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3. Mr. Paul pomted out that the apphcant has already been rehev'ed/and this

petition is ‘not mamtamable Moreover it is not in.contravention of any

. ”

4.  From the perusal of the records
C: ‘
been relieved by order dated ‘,9.8 20‘;17 much earlier before presenting this

Original Application. There is nothlng on record that when the representation

“} c~

was received by the authorltles or whether the representation has been

‘.\4' -

acknowledged by the responde'ri‘itls I'n‘.‘ %hew of the above as the applicant has

-..“y-\-

At

already been relieved much earlner than ﬁlmg the present Original Applioation '

.:\ -

on 5.9.2017, therefore we are of. the v1ew that this petition is not mamtamable

an is liable to be dismissed at thlseﬁadmls’_smn stage. @L@
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justified in defyirig the transfe

and remaining in unauthorised‘a

‘order and the petition-deserves:
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7. . Accordingly the OA is dism
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(JAYA DAS GUPTA)
ADMINISTRATIVE MEMBER
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tegorically stated that an employee is ng
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level allegations against the superio
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from duty. The Supreme Court furthe
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any institution or organisation such an

l:-_annof be countenanced. (C.méhar D
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des or has not been passed by any
Jrfiiter'fere'nce is warranted in the transfer
sé&d at the admission stage.

0 costs.
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(JUSTICE V.C.GUPTA)
JUDICIAL MEMBER




